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CEl'JTML ADMiniSTRiO: IVE TRIBUNAL 

LUGKIOW BENCH '

LUCENOV/

O.A. NO. 48/88

Shri P.N. Kaul Applicant

versus

Union of India & others Respondents.

Hon. Kr. Justice U.C. Srivastava, V.C,
Hon. Mr. K. Qbayya^ Adm. Member.

(Hon. Mr. Justice U.C. Srivastava, V.C. )

The applicant who has retired from service, 
of

inspite/being given a number of opportunities has 

not filed rejoinder and has not been appearing and has 

appeared today and also did not :.appe.ar on preiious 

occasions, has prayed that his seniority may be directed 

tobJ ĵTixed at proper place from the date of his initial 

appointment i .e . 14.4.1950 and according to the date 

of notional promotion i .e . 1.6.1974, the respondents 

be directed to revise his position in the seniority 

list dated 29.4.1988 and to quash the order dated 

29.4.88 reverting the applicant from the post of 

Senior Supervisor and to allow him to continue on the 

said post uninterruptedly, and has further prayed that 

his confirmation on the post of S.G.T.O. ani his 

notional promotion already given with effect from 

1 . 6.1974 as S.G.T.O. may be directed to be maintained,

2. It appears that in the year 1973 U.P.Circle 

was bifurcated into two separate Circles and a combined



gradatiori list of staff was maiiitained s eparately.

The applicant, after bifurcation was maintaiiEd on the 

gradation list of Lucknow Telephones District, in the 

Y ' matter of seniority and the officials of a particular

cad^e had no co-rrelation with the seniority and 

promotion of others. The senior! ty of staff of Lucimow 

Telephones, District was re-merged with the st-aff 

of U.P. Telecom Circlo with effect from 31.7 .75, as 

a matter of policy but the merger orders were not 

extending any protection to 1he District staff with 

regard to the fixation of iheir senioritfcy in the promoted 

cadre which was to be fixed on merger on the basis of 

length of service in that cadre. Even though the merger 

order was later on changed but the seniority once 

fized could not have been changed and Vast is why the 

applicant's claim was not accepted.

2 .  We do not find any good ground as to how the 

explanation which was given by the applicant, was 

justified after referring the matter to tie cfepartmental 

authorities. Appointment of the applicant was only 

officiating. Reversion order cannot be interfered, 

jlication is dismissed with no order as to costs.

?.c.

Shakeel/ Luclcnow : Dated; 23.10.92.
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CEF^TIAL AD M IM ISTKATIVC  T H E
A S S FFF S M A L B E i^ C H ,

V
I 2-3-A; Thoiiiliill ffaad, Attaliabad-211C01

Registration No. of 198 6 )(^

APPLICANT ( s ) .......... .V...? ■  H -•••• 4 •• •

R£SPONDENT(s) .......... .

Particulars to be examined Endorsement as to result of Examination

•- X Is the appeal competent ?

2. (a) is the application in the prescribed form 7

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 

been filed ?

3. (a) Is the appeal in time ?

(b ) If not, by how many days it is beyond 

time ?

(c) Has sufficient case for not making the 

application in time, been filed  ?
o.

4.

• 5.

6.

Has the document of authorisation/Vakalat- 

nama been filed ?

is the application accompanied by B .D ./Postal- 

Order for Rs. 5 0 /-

Has the certified copy/copies of the order (s) 
against which the application is made been 

filed ?

/v | j

go -

7. (a) Have the copies of the documents/relied 

upon by the applicant and mentioned in 

the application, been filed ?

T

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 

and numberd accordingly ?
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Particulars to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8 . Has the index ot documents been filed and 

paging , done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10 Is the matter raised in tlie application pending fv |C
before any Court of law  or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop- MA? ■
ies signed ??

12. Are extra copies of the application with Ann- 
exures filed ?

(a) Identical w ith  the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos......................... /Pages Nos................?

13. Hava file size envelopes bearing full add- t ^ O
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15 Do the names of the parties stated in the 

copies tally w ith those indicated in the appli­
cation ?

^ 6 .  Are the translations certified to be true or 
i  supported by an Affidavit affirming that they 

are true ?

17. Are ! the facts of the case mentioned in item 
No. 6 of the application ?

(a^ Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

18. Have the particulars for interim order prayed 

for indicated with reasons ?

19. W hether all the remedies have been exhaused.
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LucknoR Bench, Lucknoss,

A££lication Registration No, c ± of_^1988 1 0

Application under Section 19 of the

P .N . Kaul Versus Union of India and otheifts.

I N D E X

SI,No, d e s c r i p t i o n Page No.

>

1, Application,

2, Ainesure No_,l^

Communication dated 
30-4-1959,

Extract of gradation 
l i s t .

Communication dated 
12-4-1978,

5,

6 ,

Communication dated 
26-4-1980,

Ann eai re No ,5^

Notional promotion 
order dated 21-2-1985

Annexure ng.6.

Order dated 14-9-1987 
regarding promotion as 
Senior &ipervisor.
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® -M.° i.Ii

Letter dated 28-1-1988 
to shoR cause.

9 .  ^ 2 ® .

Representation dated 
22-2-1988.

10. i^S£SiC.2._52,i§i

Letter dated 29-4-1988 
regarding r ejection 
of r epresentation.

1 1 . Qi
letter dated 29-4-1988 
regarding final seniority,

1 2 .

Reversion order 
dated 29-4-1988.

LucknoRJ Dated: 

June, \c I 1988.

SfirgSature of 
Applicmt.

<?'

\

\

(A
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LuclvnoR §£^2hx_iiH^^S2Si

App1 ic at ion Reg is tr ation No. M .  of__1988. - U )

P.N , Kaul, ^  ed about 57 yesrs', Son'of Late Shri B.N, Kaul,

resident of 5, Gwynne Tank, Aminbad, Lucknovi,
f

----  Applicant,
< - f 

Versus,

- c :

V

1, Union of India thro ugh the Secretary, Department of
t •

Telecommunication, New Delhi,

2. Director General, Department of Telecommunication, 

New Delhi,

3. General Manager, Telecommunication, U,P, Circle, 

Lucknon,

4, Telephone District Manager, Shahnajaf Road, LucJoiow.

--  —  H espond ent s .

Aggl icat ion^und er _Se ct ion_19 __of _t h e 

Administrat ive_Tr ibunal_Act j^_1985^
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"V^

( i ) . Name of t he 
applicant•

( i i ) , NanE of 
Father.

(i i i ) .  Designation and 
office in which 
employed.

(iv). Office 
address.

(v). Jiddress for 
service of 
notice.

Fratap Narain Kaul.

Late Shri B.N. Kaul,

Officiating Senior 
Supervisor Telephones-Trunks, 
Office of Telephone ELstrict 
Manager, Luclmow,

Office of Assistane Engineer 

(Trunks), Lucknow ,

Designation of 5, Gwynne 

Tank, ^niinabad, LucknoR.

2.

(1 ). Union of India tlirough Secretary, Department 

of Telecommimication, New Delhi.

(2) . Director General, Department of Telecommunica­

tion, New Delhi.

(3 ) .  General Manager, TelecommuniBation, U.P, 

Circle, Lucknon.

(4 ) .  Telephone District Manager, Shahjanaf Road, 

Lucknon.

3.

i s _ m ^ e ^

(1) . Order No,

(2) . Dates

(3 ) ,  Passed by:

(4 ) , Subject in 

brief:

The application is 

agaiist the folloning order,

ST~7l/4Cai/21T,

29-4-1988.

Telecommunication District 

Manager, Lucknovf,

The applicant «as promoted

to the post of Senior

Superviso r , Telephone s ,

viith effect from 16-9-1987,
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V

4.

5.

Jurisdiction 
of th e 
Tribund ,

Limitation.

He has been ordered to be r everted 

to his sulstantive post of Telephone 

Supervisor.

The applicant declares that the 

subject matter of the order 

against diich he wants redressal 

is « ithin tii e jurisdiction of 

this Hon’ble Bench.

The applicant further declares 

that the application is w th in  

the limitation prescribed in 

Section 21 oft he iidministrative 

Tribunal Act, 1985,

6. Facts_of

the_case.

(l) The applicant’s date of birth is 23-6-1931, 

He entered service of Post and Telegraph Department 

as Telephone Operator on 14-4-1950 and was 

confirmed on fibiis post on 1-3-1952,

(2) In accordance with ttie direction contained 

in communication No ,45-17/56-SPB dated 30-4-4-959 

issued by Director General, Post and Telegfcaph,

Ne» Delhi, the seniority of applicant was 

determined according to length of service 

reckoned from tftie date of initial appointment i .e .
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V

V '
\

the 1977 edition of®radiation list of Telephone 

Operators in the U*P, Telecommunication Circle,

Atrue copy of t communication dated 30-4-1959 

is enclosed as 4Si^SLE£zl ^  extract true copy 

of gradation list is enclosed as 

this application.

(3) The applicmt r as given promotion to th e 

post of Selection Grade Telephone Operator, 

hereinafter referred to as S .G .T .O , with effect 

from 27-7-1974 in accordance with his seniority in 

the Office of District Manager (Telephones),

Luckno;i.

(4 ) The Directot General, Pcst aai d Telegraph, 

New Dd. hi in his further communications contained

in No.45-l/74/SPB-ii dated 12-4-1978 and No, 

45/ 1/ 74-SPB-ii dated 26-4-1980 directed to make 

revision in the seniority md for giving notional 

promotion to those employees retrospectively viho 

were earlier not given promotion from due dates. 

True copies of these communication are enclosed as 

^nexures-S md 4 respectively to this application.

(5 ) The applicant was, accordingly, given 

notional promotion on the post of S ,G ,T ,0 , with 

effect from 1-6-1974 by 12ae order of General

c o n v  I I I
Manager (Tele-gflaMS&a) contained in No,Staff/M-9/14/



A

5
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V

78-79/2-HI dated 21-2-1985. Atruecopy of this 

order is enclosed as Annexu^e~5 to this application. 

He vsas confirmed on this post with effect from 

1-12-1981.

(e) The applicant continues to hold the 

post of S*G,T,0. efficiently and honestly atid 

thereafter, he® as promoted to the post of Senior 

Supervisor (Telephones) with effect from 16-9-1987 

by the order of Telephone District Manager, Luclmocf 

contained in No.ST/7i/4/Ch1/199 dated 14-9-1987. 

Alxue copy of order dated 14-9-1987 is enclosed as 

j^nex^g-6 to this application.

(7 ) The applicaut was given a notice by 

the General Manager, SsiKgfeHaK Telecomtaunication, 

U.P. Circle, Lucloaow vide his No. Staff/M-10/ 9/ 87/2 , 

dated 28-1-1988 requiring him to make representation 

against the proposed action of making revision in 

the date of his confirmation as S .G .T .O . on the 

ground that hexias wrongly confirmed from earlier 

date whereas his seniors are still unconfirmed.

A true copy of letter dated 28-1-1988 is enclosed 

;jpae:^ire-7 to this application.
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(s) The applicant submitted representation 

on 18-2--1988 and requested that his seaiority may 

be determined according to the date of his initial 

appointment, A true copy of representation dated 

22-2-1988 is enclosed as ^gQe^re-S to this 

application.

(9) The applicant was informed by the General 

Manager (Telephone) U.P, Circle vide his No,Staff/ 

M-lo/9/87/2 dated 29-4-1988 that his seniority in 

the cadre was wrongly fixed on account of erroneous 

notional seniority given and as such his representa­

tion oas not found acceptable and his confirmation 
/

has now been proposed from neo date i .e . 1-1-1938.

A true copy of this letter is enclosed as ^neaire^9 

to this application, Accordingly, the seniority of 

the applicmt was further lonerned down and he 

was placed at SI.No.135 in the seniority list issued 

vide No,Staff/M-i0/ 9/ 8 7/2  dated 29-4-1988 for 

Bhich no reason nas assigned. At rue copy of letter 

dated 29-4-1988 alongn ith extract of seniority 

list is mclosed as ;fa»ex^e-101 o this application.
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(lo) The applieaat has been ordered bo be 

repjivested from tihe post of Senior Supervisor 

»

(Telephones) to his subst^tive post of S.G^T.O 

(Supervisor) by respondeat No,4 vide his No.ST-71/ 

4/Chl/217 dated 29-4-1988, at rue copy of vtiiiĉ i 

is enclosed as ^anexure-ll to this application.

The applicant is presently on medical leave vsith 

effect from 2-5-1988,

r
V

In view of ’Sbhe facts mentioned in pera 6 above, the 

applicant prayer that the following reliefs:

(1) His seniority may be directed to be f ixed at 

proper place according to his length of s ervice 

reckoned from the date of his initial appointment 

i,8 , 14-4-1950 and according to date of notion^ 

promotion i ,e , 1-6-1974 aid the opposite parties 

may be directed to revise his position in the 

seniority list dated 29-4-i988 accordingly,

(2) to quash the order dated 29-4-1988 reverting 

the applicmt from the post of Senior Supervisor 

O^elephones) and cons equmtly t o allow him to 

continue on ih e said post un-interrupted.



8

(3) to direct the opposite parties not to make 

any revision in the date of his confirmation on 

the post of S ,G ,T ,0 . and his notional promotion 

already given vuith effect from 1-6-1974 as 

S .G .T .O . may be directed to be maintained.

8 , Iiiterim_orderj^__£ra^er^

The applicant seeks issue of interim relief to 

the effect that tie operation and implementation 

of reversion order dated 29-4-1988 may be p 

stayed and the applicant j* o is on leave, may be 

allowed to continue on the post of Senior 

Supervisor (Telephones) during pendency of this 

application.

The applicant declares that he has availed of all 

the remedies available. No appeal or representa­

tion lies against the order dated 29-4-1988, 

under the service rules. The representation 

earlier made on 22-2-1988 was rejected by the 

communicated dated 29-4-1988.

10. ^̂2*t er_no t__£end ing__w it h_an2;_o th er_Courts_et Cj,

The applicant further declares that the matter 

regarding which this application has been made 

is not pending before any court of 1^« or aay
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other authority or hasbeen rejected by any court 

of law or any other ^ench of ttie Tribunal,

V

V

11. Particulars of Bank_ Draft^Postal Order in respect 

of the ilpplicationfeei-

Order,
(i) No .of Indian Postal (l)E/53-867174

(2)K/53-867175

(8)K/53-867176

(4)K/^3-667177

(5)K/53-867178

(6)K/53-867179

(7)K/53-e67180 

(B)K/53-867181

(9)K/53-867182 

(10)k / 5 3-867183

Es.S/- each.

(ii) Name of issuing 
post office,

(iii) Dab e of issue
of postal order,

(v) Post Office at 
ttiidi payable .

Aminabad, Lucknovf. 

4-6-1988.

G .P .O ., LuclflttOHi,

• Details of index.

in index in duplicate containing of ihe documents 

to be relied upon is enclosed.

^ist_of __^nclosures_i

(1) Communication dated 30-4-1959.

(2) Extract of gradation list.

(3 ) Communication dated 12-4-1978,

(4 ) Communucation dated 26-4-1980.

(5 ) Notional promotion order dated 21-2-1985.

(6) Order dated 14-9-1987 projotionas Senior 

Supervisor,

(7 ) Letter dated 28-1-1988 to show cuase.
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(s) Representation dated 22-2-1988.

(9) I'etter dated 29-4-1988 regarding rej ection 

ot representation,

(10) Letter dated 29-4-1988 regarding final 
seniority,

(11) Reversion order dated 29-4-1988,

V E R I F  I C  AT I O N

V

I, P ,N , Kaul, aged about 57 years, Son of Late 

Siiri B.N. Kaul,Senior Supervisor (Telephones), resident of

5, Gfiynne Tank, Aminabad, Lucknow do hereby verify that the 

contents from 1-to 13 are truet o my personal knowledge 

and belief end that ^ have not suppressed any material facts

'A

Dated: Lucknon: 

June G  , 1988,
Si^M ure  of the 
applicant,

r



In the Hĉ n’ ble Central Mministra^ive Tribunal,illahabad 

lucknow Bench Iiucknow,

Application Registration Ho. of 1986

y

P .H . Eaul Applicant

Versus

Union of India &others Respondents-

Annexure Ho*l

2he 2 .G . P&$,He¥ Delhi Gommunication No.45-17/ 

57-SEB"Bated 50 .4 .59  to all Heads of

Circle etc-etc- j

SUBJECT: Preparation of Circle gradation lists of Olarical 

and allied cadres-Principles to be adopted.

I  am directed to say that the question of ]^reparati- 

on of Circle G-radition List on an equitable basis has been 

under consideration for some time*

Recruitment to the clerical and allied cadre except 

Telegraphists is made on divisional basis. The divisional 

gradation list is prepared in the following manner:

All official holding a substantive post "With effect 

from a date earlier than 1 , 1,44 are en-bloc senior to all 

officials who were confirmed from 1 . 1.44 or from a leter date . 

The inter-se seniority of the former is determined according 

to their substantive entry into the grade .The seniority of the 

)fficials who were not holding a substantive post in the grade 

on 1 , 1.44 but were recruited prior to the holding of the
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con^etitive examination in accordance with this office letter 

Hoo SPB-20-H/49 dated 1.5«50 is detenaiiaed according to the 

length of service in the grade or in eq.uivelant grade in accor­

dance with the Director General’ s, General Circular No.25 dated 

5 . 1 2 ,49. All those officials are enr-bloc senior to those 

recuited pater by compotitive examination or on the "basis of 

marks. Such of these officials who fail to pass confirmation 

r' , examination within the normal chances iiowever lose their

seniority a n d  their seniority is fixed according to their date 

of confirmation along with the officials who have been recrui­

ted through competitive examinations etc* She seniority of 

officials recruited in accordance with this office letter Hb* 

SPB-20-14/49 dated 1 . 5*50 and therafter is fixed as follows:- 

2he departmental candidates are on en-bloc senior 

to outsiders* Among the departmental candidates those who come 

through competitive examination are senior to those who come 

through incontive orders* SDhe seniority inter se of the depatl. 

candidates who come through competitive examination is fixed 

according to merit in the examination and those who come 

throTigh incentive orders on the basis of their seniority in the 

lower cadre. 2he inter se seniority of outsiders is fixed on 

the basis of merit in the selection. She candidates aproved foi 

appointment in one year are en bloc senior to those aproved 

for appointment in a subsequent year. Confirmations are also 

de in the same order of seniority(except those who fail 

to qualify in the confirmation examination in four chances
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and axe relegated to the bottem) Shis in effect means that the 

senioritj!- of selected candidates in Bivl.Gadre is fixed on the 

above basis for confirmation and once they are confirmed the 

date of confirmation determines their seniority.When the dates 

are the same, their position in the seniority list for 

confirmation determines their relative position.Ihe scheduleed 

casts/Tribes candidates ifho are appointed against reserved 

points in the roster and are being confirmed on the same basis 

get their seniority fixed according to the date of confirmatio;

All promotions to lower Selection G-rade are made on a 

Circle basis ard it is necessary to have a Circle seniority 

which shoxjld as far as possible, reflect' the seniority of the 

official in the Division.

Ihe Qircle Grad it ion list used to be compiled on the 

basis of the date of substantive entry into the grade .With the 

suspension of the normal recruitment ard absorption of a large 

number of temporary ani displaced G-ovt .servants from Pakistan 

It was decided that the senioritir in the clerical and allied 

cadres as in all other orders generally, should be fixed on 

the basis of leiagth of service in the grade of equivalant grade 

exception being made in case of officials confirmed from a 

date prior to 1.1 .44. Althoxjgh Mie principle was fair in the 

special circxmstances mentioned above could not be continued 

indefinitely specially when normal recruitment was restored.

- 3 -

a indicated in para 2, seniority in the grade after the

competitive examinations have been revived is dateremined on
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( 2)

the basis of date of cocfiriaation. As the Divisional seniority 

should be reflected in the Circle gradition list as far as 

possible, it has been decided that the Circle gradation 

should be prepared in the following basis.

( 1 ) $he seniority of the clerks holding substantive

appointments in the cadre from a date earlier than 

1 . 1.44 should be shown according to the dates of 

their substantive entry in the grade, 

the seniority of the officials who did not hold a 

substantive post in the cadre from a date earlier 

than 1 .1.44  but who were recruited before the 

competitive examination introduced vide this office 

letter No. SPB/20-U/49 dated the 1.5*50 should be 

determined on the basis of their ler]gth of service i 

in the grade or equivalent grade in accordance with 

D.G-’ s,General Circular Ho.23 dated the 5»12,49. 

the seniority of officials recruited through 

competitive examinations in accordarce with this 

office letter no.SIB/20-.14/49 dated the 1 .5 .50  

and subsequently should be arraoged according 

to the date of confirmat ion.when the date of 

confirmation of two or more officials is the same, 

the seniority ^ould  be determined accordixig to 

the length of service a£ in the grade. If iiie lengtl 

of service of those officials is also the same ,thf 

same should be the criterian.

The officials mentioned'at (l) above will gn™

(3)
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en-bloc he senior to those mentioned at ( i i )  aM  ( i i i ) ,  ai^ 

those menbioned (ii)  above will en bloc be senior to those 

menti033ed at (iii)above. !Ehe officials who fall in the
A

categogry mentioned at ( i i )  above 'who did not pass the
A

confirmation examination within the allowed chances and 

thereby lost their seniority will however tgdcen the places 

with other officials mentioned at (i i i )  above according to 

the date of confirmation.

seniority of officials who are transferred from 

Circle to another under rule 58 of P&I.Vol.IV  and thereby 

their seniority should be shown according to the provisions 

of this rule.

No. S ta ff .V 4 6  Ch .IJ/5 dated at liucfenow the 22 .5 .1959.

Copy forwarded to:

( i )  All S.S.P.Os/s.P./SRI'Is^PMs Grade ^A‘ /E .B s2 ./ D.B.iucknow

All Officer I/G,DO)Os &G!£Os./BBY Coaxial I  &  I I  Agra Divn

and Manager 23jO* for information

This should be acknowledged citing this office lo. 

Staff V 4 6  Ack/5.

sd/- for Postmaster Genera 

U .P .

"TivvJL
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In  the Hon'ble fiiiiiiiBal Mministrat ion SrilDunaljAllbd 

liucknow Bench iuckiaow,

Appln.Eegistrat ion No* of 1988.

P .H . Kaul Applicant

^ Versus

Union of India ani others Respondenfes*

Annexiire No.2

IHBIAH POSTS Ai© EELBGliAPHS BBP-4E2tiBHIE

• ' - SaADA^IOH L lS S 'O F ^m  S£AB‘i" '
OF ~ 2II1EGEAPH • W B  IHBERIlia - ^

" (NOH GAKBTfBD)lN 
IHE UTTAEl PRAaSSH TEI/EGOH GIRCIiH

PARa? I TO 7111 
GOHElCaJBB.UPSX) JAH. .1977

Volume-II

G-RA3)A£I0H 1,135 OF 2E£BPH0M OPBRAgQB.3

Hame S/G Date of Date df Dateof Date Deslg Pay Date Remâ  
orST Birth entry in entryin ofsubs gnat, now of

the Deptt.the deptt.tan- and drawnLait

SSEfy inor.
in grade

XXXSX2X x x x z x x x x s x x x xxxx

8 8 .Ram Bahore - 
!DeTsrari

1.8.20 21 .6 .44 11 .4.50 25.6.52Banda 0ffg20S 
SO 20 ,

89*R*P.Verma - 29.6.28 1 2 .4.50 12.4 .50 1 . 3.52  IwD — do—

90.R.P.Shukla - 2 . 6.30 1 4 .4.50 14 . 4.50 1 . 3.52  l¥ D 1 — do-

91.P.H.Eaul 2 3 . 6.31 1 4 .4 .50 1 4 . 4.50 1 . 3.52  M — do—

92.a}„G.Uhaudhury 29, $ ,§ 9 2 7 . i .«9 15 . 4.50 1 . 6.54 1® — do-

95 .S .P .S e th 1 .7 - 3 0 16.4-50 1 6 .4 -5 0 1. 6.54  IiwD — do-

94 .ii. G . V id yar th i28 . 3 . 51 1 7 .4 -5 0 1 7 .4 .5 0 1 4 .4 .5 5 — do-

95. C .I.M e h ro tra  3 0 .5  28 18 . 4 .50 18. 4.50 1 .7 . 5 4  BR 530 1. 6.78

96. Y o g ra j G rover 17 . 11 . 29 1 9 .4 .5 0 1 9 .4 .5 0 1 .3 .5 2  IwD — do-
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In the Hon'ble Central idministrative Sribiinal,AUaliabad

Xuck2ao¥ Bench lucknow.

Appln, Registration Ho. of 1988.

P .I .  Kaul ipplicant

Versus

Union of India and others Respondents.

Annextjre Ho.5

Copy of D.G-. P&T Hew Delhi comirmnication Ho. 4 5 /V T 4 / 

SPB-II dated 12th April 19?8 addressed to all Heads

of 'ielecom circles and others

Subjects- Preparation of circle/gradation lists of officilas

belonging to the cadres of clerks,sorters,telephons 

operators etc. in the operative offices appointed 

dnring the period from 22.6.1949 to 21.12,1959.

I  am directed to invite a reference to this office 

letter Ho. 45/l7/57-SPB-n dated the 50th ipril 1959 containing 

principles to be adopted for proparation of circle gradation 

list of clerical anu allied cadres, this office letter no.45/2/ 

72-SPB dated 7.10.1972 forwarding a copy of Cabinet secretarial 

Jepartment of personnel and Administrative Reforms office 

Hemoranduia no. 9/3/72-Ests(D) dated 22.7.1972 §long with its 

annexure regarding gereral principles to be followed for 

determining the' seniority of various categories of persons 

mployed in Central Services consewuent on the judgement of the 

Supreme Court dated 4.1.1972 on Civil Appeals Hos.1845 of 1968
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1846 and 50 of 1969, aiid this office letter uo. 45/2/72/SPB-

I I  dated 2 8 . 2.1973  containing certain clarifications in respec 

-t 0 tlie instructions contained in vgDepartment of Personnel 

and Mministrative Reforms office ilemorand'om no« 9/5/72—BstsCI 

dated 22 ,7 , 7 2 . 3}he matter has been further examined in detail 

in consultation with Department of Personnel and Mministrati- 

ve Reforms and Ministry of Iiaw, Justice and Con^jany Affairs 

conseq.uent on the judgement of Orissa High Court dated 18.4.7^ 

in ¥rit i’etition ITo, 65 of 1972 and the judgement of Madras 

High Gourt dated 2,1 ,1974 in Writ Appeal no, 240 of 1970 in 

writ petition no, 2402 of 1966 and Writ Petition no, 844 of 

1972 and the following decisions have been taken to revise th( 

seniority of clerks, sorters,telephone Operators etc, appoint 

-ed in the operative offices of the Department between the 

period from 22.6.1949 to 21.12.1959.

2 . 3Jhe seniority of all persons appointed to the

cadres, referred to above, during the period from 22,6.1949 t< 

2 1 , 12.1959 may be revised except in the cases of the categor­

ies mentioned below on the basis of length of continuous ser­

vice in the grade as well service in an equivalent grade in 

accordance with the instructions issued in Ministry of Home 

Affairs Office i’-iemorandum Humber .50/44/48-Apptts dated 

22 , 6.1949 (Reproduced in Director G-eneral’ s &eneral Circdar
o .

no, 25 dated 5.12.1949)

2he persons who were initially appointed as clerks, 

sorters, telephone Operators on an ad-hoc basis as 

unapproved candidates and were subsequently ez©B5>te(
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from passing the recruitment examination by vartur of 

their h'aving put in a particular serf ice limit on 

a particular date.

Persons "whaL failed to pass the confirmation ezaminati 

-on within the p-eriod and chances prescribed in the 

rules.

Persons transferred from one circle to another from 

one arm of service to another etc ., ui^er Rule 58 of 

P&!D Manual Yol 17 after having given a declaration 

prescribed in the rule ihit,

2he seniority of the categories of persons mentioned 

above as an exception to the geiieral principle may continue to 

be fized in the following manners-

(1) The seniority of the exempted category of persons maj

be fixed by count ng their length of service in the 

gradg from the date from which they were exempted 

from appearing in the recruitment examination.

2he persons iJho failed to pass the confinaation 

examination within the prescribed period and prescr- 
«

ibed number of chances may be fixed from the dates 

of their passing the confirmation exa.mination in the 

special chance or from the date of their being

exempted from passing the conf irmationexamination as
\

per the note (2) below Rule 254 of P&2 I^anual Yol.IV. 

2he seniority of transferees under Rule 58 of P&T 

Man. Volume 17 is to be fixed according to the 

provisions of the Rule ibid as amended from time to

( 2 )
A
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3.

time and as it existed at the time of transfer of 

a partiouJ.ar employee.

Ihe promotions aM  confirmation made in the IiS& prior

to 4 . 1.1972  -vrill not be effected consequent ofi revision of 

seniority in the manners mentioned above. In other 'ffords the t 

time scale clerks, sorters, telephone operators etc. primoted 

to ISG- before 4.1.1972 aM  not confirmed in that grade on the 

basis of old seniority will not be reverted from ISG even 

if they become too junior in the time scale cadre o|i the 

basis of revised seniority to be retained in the h i^ e r  grade. 

Such of these officials as have been confirmed in ISG- after

5 . 1.1972 on the basis of old seniority will not be reverted 

from that grade but their seniority in 13G w ill have to be 

revised on the basis of their revised seniority in the time 

scale cadre *For this purpose, it may be necessary in some 

cases to create permanent supernumerary pests in XSG- Oadre to 

accommodate the lines of the persons who will become senior 

on the basis of the revised seniority. The fsUll details of sue 

-h casos may be intimated to tliis office .'I’or further necesoarj

ac-cion.

4 . Bxpenditious and t.ime bound action may be taken

to revise the seniority/gradation lists, if necessary, by

creating apecial cells in the Circle Offices for the purpose

It in requested that the review of seniority in the light

the decisions being communicated in this letter should

be com^>leied with in a period of two months from the date 
ofthis issue letter and compliance reported to this office

\ sd/-Sr.if. £anjwani
. Asstt.Dirdttor Qentra^l (SPIl)

.
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In the Hon’ ble Central Administrative (Tribunal ,2aiahabad

iucknow Bench Xucknow.

ippln. Registration No. of 1988

P .N . Kaul Applicant

Versus

Union of India and others Respondents,

Annexure Ho.4

' - f

I..3IAI* POSES & TELEGRAPHS HSPARTI-IE12

OiTICB 03? m i  BIREGSOR QlliSRAI, OP POSTS & TELEGRAPHS 

1®¥ DELHI

m , A 5 n il^  SPB n

To,

Dated 26 .4 .1980.

All Heads of Postal Circles.

All Heads of Telecom Circles.

All Heads of Telephone Distts.

ALl Heads of other Adminsistrative Offices.

Subject: Preparation of Oircle gradation lists of officials

belonging to the cadre of clerks. Sorters,telephone 

operators etc. in the operative offices appointed 

durir:g the period from 22.6.1949 to 2 1 . 12,1959 
Principles to be adopted.

Ref ere nee: This office letter Ho. 45-1/74-SPB I I  dated 12 .4.78 

ani 1 7 .8 . 1975 .

I  am directed to invite a reference to the stiove 

1-̂ letter, and to say that a number of clarif ications have

been sought by the circles pointing out certain contradiction£
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in the instructions contained in the two letters.

2, The following clarifications are issued in order to

ensure speedy completion of the preparation of the Circle 

gradation lists and consequent adjustments in promotions etc*

(i )  As per Sx;5)reme Court Judgeioent, the revision of the

seniority is required only in the case of persons wh 

were appointed to a grade befoee 22nd December 1969 

and who continued in -the same grade on the date of 

the same grade on the date of the jxjdgement of the 

Supreme Court, In  other orders the officials who 

were promoted to the ISG prior to 4*1 .1972 (whether 

confirmed or not)will retain their seniority in the 

BSG cadre, notwithstanding any revision of their 

seniority in the clerical cadre. It would mean,

those officials will rarfc senior to those who are

promoted on the basis of the revised seniority as 

per Supreme Court judgement. In view of this, there

C  ' ia no auestion of sanction of any supernumerary

posts as mentioned in para 5 of this office letter 

12.4.1978.

( i i )  In view of what is stated above, such of those 

officials who are promoted on the basis of the 

revised seniority cannot claim any seniority over 

those officials who were promoted on regular basis 

prior to 4 . 1 . 1975.3Jhe instructions contained in par^

2 of the letter dated 7 .8 .78will,therefore apply
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only to those persoias who wotild have been promoted 

from a daxw prior to 4.1 .1972 on the hasis of their 

revised seniority in the "basis tiiae scale cadres*2he 

pay of such persons in IjSG- will however, be nationally 

fixed as per instructions contained in para 2 of the I 

letter dated 7 .8 .1978 .

( i i i )  It is clarified that in respect of the officials who 

are entitled to promdttion from a date leter than

4 . 1.1972 on the basis of their revised seniority 

in basis time scale cadres their senimJity in the 

ISG will be fixed from Idae date it is actually due* 

(Dheir pscr will also be fixed notionally from that 

dare but arrears of p ^ . i f  any will be confined only 

for the period they actually worked in the I<SG.

(iv) (a) Ihe officials who were promoted to iSG after 4 . 1*72 

on the basis of old seniority aM  confirmed in that 

grade will not be reverted. But their oDmiority in 

the LSG- will be reviewed, with reference to their 

position in IBQr based on revised seniority in the 

basis tjjae scale cadre*

(b) If any official who is being given notional promotioi

now on the basis of tlB revised seniority becomes

senior to LSG- officials promoted and confirmed after

4 . 1,1972 on the basis of the old seniority ,to that

extent si^ernumcrary posts may have to be created

for showing his lien and such cases may be referred 
to the Diroctorate.

- 3 -



(v) From the forgoing clarifications, it will be apparent

that if an official who had been promoted to the iSG 

after 4.1.1972 on the basis of the old seniority and 

has not yet been confirmed ±n. that grade, is found tc 

be too junior to retain his position in the LSGr grade 

on the basis of the revised seniority he will be 

reverted* If reversion of such official is not nece­

ssary his seniority is will be revised*

3. The review of all the cases, in the light of the

decilsions being communicated in tha^ letter ,may be cos^deted 

expeditiously.

sd/- J.N .

ASS$2.BEiBGIGR EEM'RASCSPH)

Copy to Beptt* of Personnel and AR with reference to 

th 'ir  U .O .Io . DP&AR U.O. No. 11 50/80-Dstt.(d ) dated 19.8.80 fo 

inf ormation:-

Gopy to. all staff Sections

Directorate (with 5 spare copies.) S .N . DOSE
r .  ̂ ^ S1G2I0H OPi'IGBtl(SPNIl)

- 4 -
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In the Hob*ble Central Mministrative .Tribunal Allahabad

ljucknow Bench

Application Registration Mo. of t988.

r .H . Eaul

Vers-us

Union of I M i a  and others Respondents.

Annexure Ho.5

BEAEgXTA BA£ YI3HAG

0FP3CB Oi- OES 2H»A PBABAIOHAK: fBIiSPHOHES IiUGKHO¥

Ho* 32-72/4/C h lll /U  "  ̂ Dated at Lucknow the 21 .2 .85 .

The A.O.(0!A)

Hehru Bha^an,

Lucknow-226001 •

Subject: Grant of Hotional Promotion,

Gr.M. telecommunication U.P* Circle Lucknow has

intimated to this office vide Staff/l'^9/U/78-79/2/0h I I I

dated 1 5 . 2.85  that the cases of following telephone Supervisors

have been considered for grant of notional promotions.Since so

many telephone Supervisors are junior to them but have been

promoted with effect from 1 . 6.74 causing anomely in pay.

therefore followiijg telephone Supervisors are also promoted

with effect from 1 . 6.74 nationally* but will draw the arrears

of pay etc. from the dates they have actually taken charge as 

suchs
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2 .

3.

4 .

1 , Smt. S.K . Jaitly 

Shri P .H . Kaul 

Shri B .D . S in ^

Shri Mustaga Husain

telephone Supervisor 

— do—

— d o —

— d o —

Gon5>liance may "be reported to this office so that 

the same may be co^eyed to G-.M.'I.U.P. Circle iudsmow 

immediately.

2}his may please be treated as most urgent.

sd/-for Zila Prabandhak Tele. 

Lucknow.

Copy forwarded for irformation and necessary* action to:-

1. The G.M.T. U»P. Circle iucknow.
< , -

2. The A.Q.(Works & Budget) Office of the Hehur

Bhawan lucknow with § spare copies for personal files 

of officials.

3. The A.B. Trunks (idmn)/A.S. EES Kaiserbagh Exchange

Lucknow , ~ ' '

4 . Spare copy for file lo. Sy .72/7.



In the Hon'ble Central SSdministrative Tribunal , Allahabad

*^uckno¥ Bench iucknow

Y Appln. Registration Bo, of 1988

P . H .  E a i i l j^plicant

Versias

Union of India and others Eespoiadents

Annexure No, 6

-A

DBPiEII'ISl® OF 2B1SCX3I#IUNICAII0FS 

OPI’IGE 0? 2HB TELECOM DISTRICT im m m ' ZUCKNOM,

mm Ho. ST-71/4/Gh. 1/199 Bated at lucknow the 14.9*87.

ConseqiAsnt i5>on the retirements of Sri H.SI, Eaizada
•N — * •

Smt .Pretima &i5>ta & Em* Aroti Siiaha offtg. Sri Si^r.Telephone
f  - ' * - . - ■

on local basis the following Senior-most telephone Si5 »ervisors 

are hereby promoted as officiating senior supervisors,telephone 

against the vacancies caused due to the above noted retirements. 

These arrangements are purely ten5>orary and on adhoc baais and 

they are liable to be reveryed at any time without assigning 

any reasons .

This will also not confer on them any right for their 

permanent absorption as senior supervisor,they are posted under 

A .E . Trunks (Admn,) Xucknow.

Date of effect may be intimated to all concerned.
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^ame of Telephone Supervisors 

lo Sri H .B .i . Sasena

2. ari R .P . Shukla

3, Sri P .N . Eaul

i^esent Unit -where wor

A .E .P . Bxtl South Eaisbrbagh 

Exchange, liuckjao ¥ •

A.B.Bxtnl HaJaafeagar i)sh. 

Lucknow.

A .I .P . Sxtnl South E-Bagh 

Exch.liucknow.

sd/-

For Telecom Djs trict Kanager 

iucknow.

Copy for information and r/action t o:-

1 . She G .U .2 .U .P . Circle,iucknow.

2. % e  B.E.P•Kahanagar,Exh./K,'^agh Ixch./Trunk & Telex,LK6 .

5. A.W .P. Sxtnl South K-Bagh Bxh.& A.B. Bxtnl IjHII Sxhc. 

iucknow above noted tele. Supr.may be relieved without 

waiting for substitute.

4 .  The A .0 .(2A )/0 /0  the TDM Hehur Bhawan Xw.with three copy

5« '■‘•he A.O, W&7 0/0 TBI'I Hehru Bhawan with three copies.
X.

6. Goncerned official through unit officer.

7 . Spare copy of ST-72/4.
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In the Hon’ ble Central Administrative Tribunal,Allahabad 

lucknow Bench Ijucknow.

^pln.Registration Ho. of 1988.

P-1. Eaul Applicant

Versus

Union of India and others RespoMents.

Annesure Ho.7

OP TSLSGOi.fiiTJIIGAlIOl'IS

OFEICB 01 OHE CBlKiai. m m SER  2SI,SC0M,U.P. GIROLB 

' 'LUCKNOW.

IISMO Ho. S t a f f /I ^ W 9 /8 T /2  Dated at luck now 28.1.1988.

Subjecjr: Conformation of S.G-.T.Os.

While compiling the Circle Gradation list of SG-TOs, 

it has been obsei^ed that a few SG-20s who were either 

superseded by 35PG far promotion of SGITOs or otherwise junior 

has been confirmed whereas their seniors have not yet been 

CO nf irmed.

With a view to regularise this anamoly the followiiig 

SG-TOs are hereby informed that the date of their confirmation 

noted below is proposed to be shifted t a date in consonant w

with their seniority.

SIi.Ho. Hame of officials Date from whicii
.  ̂ already confirmed.

1 . Shri R .P . Shukla 1.12.81

2. Shri P.H! Kaul 1.12.81

5. Shri S.P.Seth 1 .12.82

4 . Shri H .B .L . Saxena 1.3.81
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5. Shri ^hlaqul Hasan 1 .3 .85

6. Shri Shrimati Kaushalya Srivastava 1 .5»85.

A copy of this I-Iemo may be delivered to the official

concerned uiider receipt aid they may be advised to represent 

if they choose within 15 days from the date of receipt of this 

Memo.As soon as their representations are received, they may 

be forwarded to this office for consideration.In case no 

representation is received within the stij)-ulated time,it will 

be presumed that there is no representation and the±rdate 

of confirmation will be revised.

She receipt of t„is Hemo may be acknowledged.

sd/-¥.F. &arg,

By.G-eneral iianager Telecom

U.P- Circle,lucknow 

for G-,M.Telecom.U.P.^ircle.

^  Copy To I Telecom District Manager, 165 Shaiinajaf Road,Lucknow
I

with six spare copies for delivery to the officials mentioned 

above.

- 2 -
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In the Hon'ble Gentrial j£a.ininistral Trib'onal,Allahabad
• r. . a . ,

Lucknow Bench Lucknow.

^pln.Registration Ho. of 1988,

P.IT. Kaul Applicant

Yersus

Union of indiaand others

Annexure No.8

Respondent

!Do,

The G5ED ,UP,Circle* 

Luckziow.

Ref: Your no. Staff/JI-l0 /9 /87 /2  dated 29.1 .1988.

Sir,

)

r-

I have respectfully to submit that for want of

bio data of each official in your letter above cited the 

gradation is not correct. She correct principle of gtadation 

should be

y *

Sucj of the telephone operatiors who were in sex*vice before

1 .5*1950 are entitled to gradation on the basis of date of

appointment of each.

Second Priority.

After the first category above will be put the officials who 

have been appointed on or after 1.5«50.But for purposes of

identity it will have to be seen that the official should

be long either to:

(i) groi;̂ ) of officials recruited in the first con5)etition
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in Ai3g. 1950 -will be en bloc senior to officials in sub para

(ii )  below.

( i i )  !The officials appointed between 1 .5.5O  to 30.9;5l 

2)hese unapproved Officials posted on monthly rate until the 

officials of (i) above caaie out from training in 1 . 1 0 . 52 ,were
^ A

collectively regularised by DG- by telegraffi which said
-rs '

that unapproved lOs of one year or more of ser^-ice are being

given approval for regular appointment.

fhe real difficulty in identifying if an official 

beloiags to category (i)  8r ( ii) lies in the fact that the 

latter have arranged that fact of (ii)above be not brought on 

the ir S/B*

However I  belong to irst category .Thus my position 

on your list bwtween 8 and 9 because all from serial 9 to end 

; are appointed after me and fall in category second, (i )  or U i )

This bio data can be seen from 1977 G-radation iist .1  therefor 

-e request for such chance to be made in your reference cited 

at top above.

Thw 1978 D.G-. order on Supreme Court judgement claims 

' the same gradation a± as of fO’ s seniority quota.lSG-'s in
* -  ̂

this the reriation due to formation of law Bistt.can only be 

BseTaeficial for Distt.Officials.I should/cam, not be deprived 

of supreme senicTDity.



In the Hon’ ble Gentral Mministrative ‘Uribunal,Allahabad

iuckuDW Bench Lucknow*

Appln.Regis tration lo. of 1988,

P ,H . Kaul Applicant.

Yersus

, Union of India s,xd others EespoMents*

Annezure Ho *9

DIPARTMSIW OF lEÎ ECOI-ilOTICAIDIOHS 

OIF ICE OF ITHE &.M . TBIBGOM, U.P . CIRCIS, LUCMOW.

2 o ,

Shri P .N . Eaul,

!2ele«^perviser,

under^2I>M,I(UcknDW*

-A Ho. Staff/I-3-10/9 /87 /2  dated at luckno^ the 29 .4 .1988.

Sub: Regarding seniority and confirmation in the scadre

of SG OIOs.

Hef: Your representation dated 22.2,1988.

I

Eindly refer to your above cited representation. In 

this connection, I  am directed to infiorm you that your 

representation is not acceptable .Since your seniori-ty in 

cadre of SC 20s was fised wrongly on the basis of notional 

promotions granted to you, as such you have be confirmed from 

the earlier dates.How the orders granting notional promotion 

have been found enorous, your seniority in the cadre of SG 20s 

has already been fixed afresh and circulated vide letter m .



Sta£f/I^-10 /9 /87 /2  dated 29.1,1988 and your coiif irmation has 

been promoted from the new dated i .e .  1 .1 .1 ^ 8 *

A copy of revised seniority list of 20?S of SGSOc 

promotion (against the vacancy of 1974 & 1976) along ’̂rith 

proposed date of confirmation is enclosed for ready 

reference.

sd/- S .I .M . Zaidi 

Asstt.&enerai Manager (staff) 

For'’G,M. Telecom ,U .P . CifcleiLucknow.

- 2 -
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In the Hon'ble Central 2fiministrati\re Trib-unal,Allahabad

luck now Bench Iiucknow.

Appln, Registration lb* of 1988.

P*N* Kaul Applicant

Versus

Union of India ard otherw Respondents.

Annexure Ho.lO.

BKPARTruifi' OF I'BISGOM-iUHIG^IOlEi 

OEi’IGE OF IHS G.H. 2ELBG0M,U.P. SIRGIE iU(klD¥.

To,

1 . All Area Directors in U.P. Circle

2 . All T.D.Ms.

3 . All T .D .Ss.

lo. Staff/iUl0 /8 /87 /2  Dated at lucSinow the 29.4 .1988.

SubsRevised seniority list of SG- fOs.

After careful consideration .of various representations 

^  the revised seniority list of SG- Tos promoted against the

vacancies of 1974 and 1976 hereby circulated for vride 

publicity amang the staff.Since this is the final list and 

as such all the officiating promotions may be given to the 

officials accordirgly in future#

sd/-S.I.M. Zaidi 
Asstt .G-eneral Manager (Staff)



/
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Ho!
GGL Proposed
1 0 . da^e of 

oonf irma- 
_tionj _________________

1. S/Shri B .C . Yerman,GzB 42-A 1 . 3 .7 9

2 . J .p . Pathak,Deerut ^3-A 1 . 8 .7 9

5* Smt. J .DebnatlijHS 44 ^ 1 4 . 1 1 .7 9

4* Em. Savita MiMierjee.LW--255 1 .4 .80 .

5 . R .C . Agaxwal,Meerut 76 1 .2.80

6* Yawar Husain*I<¥,P 77 1 . 1.81

7* Eaneez A Hasan-I»W-B 79 1 . 2.81

8 * Rama Raja,GR 85 1 .1 1.81

9. R .G . Vidyarthi.ffi 94 1 .1 .82

lO .A .S.i;. AfghanisM! t o o 1 .2 .8 2

Bansal,iy3-B 109 1 .3 .82

12. B .S.Bisht.lil’ 112 1 .5 .82

l3*Smt* Bimala DevijGSB 114 1 .7 .82

1 4 «  E m . i . P .  S o o d j v ^ M - B 1 1 5 1 .7 .82

1 5 . Km.P.D. Sasena,JII 116 1 .8 .82

16, Kathura Prasad,GR 117 1 .8 .82

1 7 . H.A.A.Siddiqui,lW-D 1 1 9 1 .8 .82

18. Smt. Indra Sharma,AG-B 420 1 .9 .82

1 9 . H.K.Hishra,BR 122 1  . 12.82

20. Uma Bhadm-i.VSI 125 1.1 .83

21, Saheb Husain GR 128. 1 .1 .83

22. R .B.Sa2:ena.BR 155 1 .3 .83

2 5 . R.I-I.P .Mehrotra.BR 1 5 0 1.§.83

2 4 . O . P .  Saxena IR 159 1 .4.83

2 5 . T.S, Sharma,EP 140 1 .4 .83

X X : C 2 X 5C X zxxxsxx xsxxx

' i3 o .H .P . Sangh , ‘̂ ALG 857 1 . 12.86

151 .B .V. Singh BG,m 877 f  t

PraticxilaTs of 
Vacancies.

Retirement of 
S/Shri E.D.Sripfi 
hi S .P .Jain

, ,  OPD Sharma
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152. Attar Siiigii SG SEU 978 1 .12.86 Ket.Smt. EripatJ

- 3 -

1 5 5 . E..P. itawat SO.iW.B. 1185

90

9 1

95

145 . Sat.Kaushalya Srivas
tava,I<¥.D. 144

»> H.I7. Saxeaia

$ f

t  f

,.2,87

1 .3 .87

134 . S .C . Mishra,STP

1 3 5 . R .P . Shukla,XWD

1 3 6 . ? .N . Kaul,LW.D.

138. S.P . Seth,XW.D.

1 3 9 . H .B .L . Saxena ,LW.D* 80 

140. R ,K. Shukla,XW.B. 8?

141 . G-.P. Srivastava.IiWB. 102,

142. Smt. Rehana Saeed ,M .B .l08 1 .4 .87

1 4 3 . Raneshwar S in ^ ,X W .D . 174

14 4 . Histafa Ehussain.lV/D 194

1400 1 ,) .8 7  , ,  J .N . Sharma

,,  Sajid Ali Khan 

, ,  Waris Ali 

, ,  B .S . Chub.

»» Sr.R.B.Srivasta^

1 .3 .87  ,f R .S . Dohre

, ,  K.A.Siddiqui»»

» f

f  t

f t

S.C . Misra.

, ,  D .S , Srivastaba 

S.S.Hukerjee

, ,  R .B. Dhanuk
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In the Hon’ ble Central Mministrative (DribunaljAllaiiabad

lucknow Bench liuckiiDw.

jfippln.Registration No. of 1988.

«n

P .N . Kaul Applicaub

Versus

Union of India and others Resporden^:s.

Annexijre Ho. 11

PlgiR21-I3i€ O'E gBMaOi-mUiaQiglQI^

Oi'i’IGB 01 HE 21LEG0H B IS m E f miiA.aEa-I)UGEl® ¥?

Memo,Ko.sa):7l/4/0hV2l7 Dated at lucfcnow the 29.4*1988.

The following senior most Telephone Supervisors are 

are hereby promoted as officating Senior S-c^ervisor Tel^hones 

with immediate effect against the vacancies caused due to 

retirments. These arrangements are purely temporary on adhoc 

and local basis and they are liable to be reverted at any­

time without assigning any reaso^*

This will also not confer any right for their

permanent absorption as Senior Supervisor,They are pasted urde;

\

A .E . Phones (Trunks M m n.) Eaiserbagh Exchange,Lucknow.

1 . ^hri M.A.A. Siddiqui. Telephone Supervisor 
 ̂ ~ Trunks.

2 . Shri P .L . Dhusia -- do--

3. Shri E .G . Sharma -- do-—

Consequently the following Telephone Si^iervisor



. - iv
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who are officiatiiog as Senior Supervisor Uelephoiies are 

hereby reverted to their substantive cadre and posted under 

A.B.ferunks (Mm n.) Kaiserbagh Exchange,IiuckiMW.

1. Shri H .B .I . Saxei:^ OJelephone Supervisor

2. Shri R .P . Shiikla Telephone Supervisor

3 . Shri P .H . Kaul Telephone Si^ervisor. 

Effective date may be intimated to all

concerned.

sd/- for Telecom District Manage 

Iiuckno\f.

Gopy forwarded £or information and necessary acti^

o n : -

1 . The G .E .T .U .P , Circle Xudcnow with ref. to his Ifo.Staff/

H-10 /9 /87 /2  dated 29 .4 .8 8 .

2 . The B .E . Trunks & Telex iucknow.

3* The A.B. Trunks (Mmn) luck now.

4* The A.O, TA) Office of the T .D .H . Peek ay Shawan luck now,

5 . The A.O.(VJ^) Office of he T.B.II.Peekay Bhawan Lucknow

with 7 spare'copies. '

6. Concerned Official throi^h Serial No.3

7 . Spare copy for ST-72/3/& ST-72/4.
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the applicant as discussed in proceeding paragraphs

and the grounds taken by the applicant are not tenable in the

eyes of law. The applicant has not exausted all

the remedies available to 'him and as such the petition

filed is premature and is liable to be dismissed on this ^ r o &

15. That in viev  ̂ of the facts and circumstances as

discussed above, the application filed by the applicant is 

» liable to be dismissed with costs to the Opp, parties.

Deponent.

Lucknow,

Dated:
Verification.

I .

I ,  the above deponent named do hereby verify that the 

contents of paragraphs are true to

■ ray personal knowledge, and those of paragraphs

are believed to be true on the basis of perusal of office 

records as well as infor ation gathered and those of paras 

to are believed to be true on the basis

of legal advice. Nothing material fact has been concealed

and no part of it is false.

Lucknow,

Dated: ^ ^  f   ̂ identify the deponent who has

signed before me and is personally known to me.

_  CHAUDHARI) 
Counsel'for the Opp. ^'arties.
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v j n ^ g Court of lodicature at Allahabad

C. - A T .
Lucknow Bench

.............. ....................................................................... .......... PIfF./Applt./Petitioner/Complainant

^  Verses

.......................................................................................................................Defent. /Respt,/Accused

K j^O W  ALL to whom these presents shall come that

the a b o v e - n a m e d . . . ............................... ...........................do hereby appoint

Shrl V. K. C H A U D H A R I, Advocate, .......................................................................................... .
.............................................High Court, Lucl<now Bench
(hereinafter called the advocate/s) to be m y/our Advocate in the above-noted case and 

authorised him :—

To act, appear and plead in the above-noted case in this Court or in any other Court 
in which the same may be tried or heard and also in the appellate Court including High Court 
subject to paym ent of fees separately for each Court by m e/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for 

executions, review, revision, w ithdraw al, compromise or other petitions or affidavits or other 

documents as may be deemed necsssary or proper for the prosecution of the said case in all 

its stages.

To file and take back documents, to admit & /o r deny the documents of opposite

partys.

To w ithdraw  or compromise the said case or submit to arbitration any differences  

or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw  and receive m oneys, cheques, cash and grant receipts thereof and 

to do all ether acts and things w hich may be necessary to be done for the progress and in the 

^ourse of the prosecution of the said cause,

'J o  appoint and instruct any other Legal Practitioner authorising him to exercise the 

pow er and authority/hereby conferred upon the Advocate whenever he may think fit to do so 
&  to sign the power of attornoy on our behalf.

And I/w e  the undersigned do hereby agree to ratify and confirm all acts done by the 
Advocate or his substitute in the m atter as m y/our own acts, as if done by m e/us to all 
hearings &  w ill inform the Advocate for appearances w hen the case is called.

And I/w e  undersigned do hereby agree not to hold the advocate or his substitute 

responsible for the result of the said case. The adjournm ent costs whenever ordered by the 
Court shall be of the Advocate which he shall receive and retain for himself.

And I/w e  the undersigned do hereby agree that in the event o f the w hole  or part of 
the fee agreed by m e/us to be paid to  the advocate remaining unpaid he shall be entitled to 
w ithdraw  from the prosecution of the said case untill the same is paid up. The fee settled 
is only for the aoove case and above Court I/w e  hereby agree that once the fees is paid. I/w e  

w ill not be entitled for the refund of the same in any case whatsoever.

IN
contents

IN W ITNESS W HEREOF I/w e  do hereunto set m y ^ u r  hand to these presents the j. a 

of which have been understood by me/us on th is . . . . .» i. . ':^ r^ .. .™ d a y  ...... 19

Accepted subject to the terms of fees. C lien t C lient

Advocate - a  '-v x x v


